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BEFORE THE HON’BLE NATIONAL GREEN TRIBUN
WESTERN ZONE BENCH, PUNE
OA No. 175/2024

Paramparik Machimmar Bachav

Samajik Kruti Samiti
Appellant

V/s
MCZMA & Ors. ... Respondents

REPLY AFFIDAVIT BY RESPONDENT NO. 1,

MAHARASHTRA COASTAL ZONE MANAGEMENT
AUTHORITY

I, Abhay Madhukar Pimparkar, Director, Environment and Climate
Change Department, Government of Maharashtra, having office at
15" Floor, New Administrative Building, Mantralaya, Mumbai, do

hereby state on solemn affirmation as under —
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I am well conversant with the facts of the present case and I am
competent to swear this Affidavit based upon the records available

with this office.

1. It is submitted that at the very outset this respondent denies
each averment made in the present application which is
contrary to and inconsistent with the averments made and facts
states in the present reply. It is submitted that nothing stated in
the application may deemed to have been admitted by this
respondent unless and until the same has been admitted by the

respondent.

2. Present Application alleges the failure of the Respondent
Authorities in demarcating fishing zones, fish breeding areas
and fishing villages in the CZMP Map MH-73 (Sheet No. E-

43 G 13 / NE) prepared for Taluka Uran, District Raigad.

3. As per the para 6 of the CRZ Notification, 2019 & para 5 read
with Annexure I of the said CRZ Notification, 2019, all coastal
states are required to update/ revise the Coastal Zone
Management Plans prepared under CRZ Notification, 2011.

The Coastal Zone Management Plans under CRZ Notification,
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2011 were earlier approved in 1:25000 scale by the
MOoEF&CC in the year 2018 and 2019 for all 7 coastal districts
of Maharashtra. The said approved CZMPs was required to be
updated/ revised, in accordance with the provisions of the
CRZ Notification, 2019. The para 6 of the CRZ Notification,
2019 is reproduced as follows:

“All coastal States and Union territory administrations shall
revise or update their respective coastal zone management
plan (CZMP) framed under CRZ Notification, 2011 number
S.0. 19(E), dated 6th January, 2011, as per provisions of this
notification and submit to the Ministry of Environment, Forest
and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification
shall be required to be appraised as per the updated CZMP
under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not

apply and the CZMP as per provisions of CRZ Noz‘iﬁcatibn,
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2011 shall continue to be followed for appraisal and CRZ
clearance to such projects”

. Accordingly, as per provisions of CRZ Notification, 2019, the
State Government entrusted the work of preparation of CZMP,
2019 by updating / revising approved CZMP, 2011 to Central
Govt Authorized agency namely, National Centre for
Sustainable Coastal Management (NCSCM), Chennai, in the
year 2019. The NCSCM prepared draft CZMP, 2019 of 7
districts of Maharashtra (Mumbai City, Mumbai Suburban,

Raigad, Ratnagiri, Thane and Sindhdurg).

. The said CZMPs are passed through the process of District
wise Public hearing/ Consultation. After due approval from
the National Coastal Zone Monitoring Committee New Delhi,
the MoEF&CC approved the CZMPs in 1:25000 scale for
Greater Mumbai (on September, 2021) and other 5 districts
like Thane, Palghar, Raigad, Ratnagiri, Sindhdurg (on

October, 2023). Thus, after following due process as

0
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stipulated in the CRZ Notification, 2019, the CZMPs in
1:25000 scale have been approved for all 7 coastal districts of
Maharashtra by the MoEF&CC. As per the said approved
CZMP, 2019, CRZ limit from the seafront is 500 meter and
from tidally influenced water bodies like creek/ river/ bays etc.

it is maximum 50 meter.

. As per para 6 (iii)) of the CRZ Notification, 2019, “All
developmental activities listed in this notification shall be
regulated by the State Govermment, Union territory
administration, the local authority or the concerned
CoastalZone Management Authority within the framework of
such approved CZMP, as the case may be, in accordance with

provisions of this notification”

Thus, the MCZMA is implementing the approved CZMP,
2019 in 1:25000 scale as duly approved by the MoEF&CC,

New Delhi. Hence, stating that there is no CZMP and

o
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MCZMA is granting CRZ approval without CZMPs is totally

baseless.

. Preparation of Local level CRZ map in 1:4000 scale, using
approved CZMP —

As stipulated in para 4 of the Annexure IV of the CRZ
Notification, 2019, considering the approved CZMP, 2019,
the local level CRZ map in cadastral scale in 1:3960 or nearest
scale should be prepared for the use of local bodies, to
facilitate the implementation of the Coastal Zone Management
Plans (CZMP). Thus, the preparation of the local level CRZ
map in 1:4000 based on CZMP approved by MoEF&CC in
1:25000 scale is the second phase of the work, for the use of
local bodies and other agencies.

. C'onsidering the approved CZMP, the HTL, LTL, other
regulatory lines are required to be demarcated and transfer into
the local level CRZ map in 1:4000 scale. Further, the CRZ

map in cadastral scale (i.e. 1:4000 scale) is required to show
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the fishing related information, as stipulated in para 5(iii) of

the CRZ Motivation, 2019.

. As per para 5(iii) In the CRZ areas, the fishing villages,
common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure
facilities of fishing and local communities such as
dispensaries, roads, schools, and the like, shall be indicated on
the cadastral scale maps. States and Union territories shall
prepare detailed plans for long term housing needs of coastal
fisher communities in view of expansion and other needs,
provisions of basic services including sanitation, safety,’an‘d
disaster preparedness.

10.Accordingly, the State Government engaged the NCSCM,
Chennai for preparation of the CRZ map in 1:4000 scale and
information was sought from the various g}gencies, including
office of the Commissioner of Fisheries. The NCSCM is in

process of preparation of CRZ map in 1:4000 scale.
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Accordingly, the NCSCM has sought the fisheries related
information like fishing zone, fish breeding ground, fishing
jetties, fishing villages etc in specific KML / shape file format
to superimpose the same on CRZ map in 1:4000 scale.

11.A meeting was conducted on 13.2.2025 with NCSCM and
Office of Commissioner Fisheries. During the said meeting,
Assistant Commissioner Fisheries informed the following —

a. List of 526 fishing villages as reported in the Marine
Fisheries Census, 2016 by Central Marine Fisheries
Research Institute can be considered for indication on
CRZ Map in 1:4000 scale by NCSCM.

b. List of fish landing centres / harbours as provided along
with latitude & longitude has been provided which can
be considered by NCSCM.

c. The territorial waters of the state is a fishing zone,

except certain areas, like BPCL, Tarapur Atomic Power
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Station, are notified as no fishing zone by Government
of Maharashtra.
d. Information pertaining to ice plants, fish drying

platform etc will be provided.

A Copy of minutes of the above said meeting dated
13.2.2025 along with office of Commissioner Fisheries

letter dated 6.11.2024 is attached herewith aé Annexure I

12. 1 say and submit that information pertaining to clarification
on fishing zone in coastal area of Maharashtra, fish breeding
areas and fishing facilities like ice plants, fishy drying
platform was not provided by them and therefore the MCZMA
vide letter dated 12-03-2025 sought the above said
information from the office of Commissioner of Fisheries.
Copy of MCZMA letter to Commissioner of Fisheries dated

12-03-2025 is attached as Annexure 2.
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13.0n 17-03-2025 the Joint Commissioner of Fisheries submitted
its reply with respect to Fishing Zone in the coastal area.
Further, it was informed that regarding fish breeding areas,
information has been requested from the Indian Council of
Agricultural Research — Central Marine Fisheries Research
Institute, Cochin. Further, they have submitted information
regarding fishing facilities like ice plants etc., from all the
coastal districts of Maharashtra. Information submitted by the
Fisheries with respect to Raigad District is attached herewith
as Annexure 3

14. MCZMA follows the procedure stipulated in para 8 of the
CRZ Notification, 2019 for gr ant of CRZ recommendations
for permissible activities. Further, as stipulated in above
mentioned para 6 (iii) of the CRZ Notification, 2019, all
developmental activities listed in this notification is regulated
within the framework of such approved CZMP, as the case

may be, in accordance with provisions of this notification.
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15.As per the para 8 of the CRZ Notification, 2019, whenever any
Applicant wants to undertake any project, they apply to any
one of the MoEF&CC authorised agencies to prepare the
project specific CRZ map in 1:4000 scale and superimposing
of the project layout in accordance with approved CZMP.
With the said map and all other necessary documents as
prescribed in the said para 8, Applicant applies to MCZMA
for obtaining CRZ recommendation. MCZMA within the
framework of CZMP approved by the MoEF&CC, New Delhi
grants the CRZ recommendations, in accordance with
provisions of CRZ Notification, 2019. Certain projects are
sent to MoEF&CC for final clearance which are mainly
located in CRZ I and CRZ IV areas. MoEF&CC is also within
the framework of approved CZMP is granted the CRZ

clearances.

16.The process of preparation of the local level CZMP in 1:4000

scale based on approved CZMP, 1:25000 scale by super
73
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imposition of information like fisheries related information,
disaster related information, etc is for use of local bodies &
other agencies to facilitate implementation of the CZMP. The
process of preparation of local level CRZ map in 1:4000 scale
by the NCSCM is at the advance stage. The received
information as available with Fisheries Department & other
Departments have been provided to NCSCM. Taking into
consideration informed received from the Fisheries office, the
work of preparation of local CRZ map in 1:4000 scale will be

completed within 2 months by the NCSCM.

17.In light of the above averments it is humbly submitted that
CZMP in 1:25000 scale, as approved by MoEF&CC is in
place, in accordance with CRZ Notification, 2019 and in the
interest of justice, the stay granted by the Hon’ble Tribunal on
04-02-2025, restraining the MCZMA from processing any

applications for grant of CRZ clearance as per the CZMP map

a,/
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MH-73 (Sheet No.E 43 G 13/NE) prepared for Uran Taluka,

Raigad District, needs to be lifted.

18.This respondent craves leave to file any additional reply as and
when required. It is respectfully prayed that MCZMA shall
abide by any orders and directions issued by the Hon’ble

Tribunal.

Whatever is stated above is true and correct to the best of my

knowledge, ability and belief and I affirm it to be true.

@7@% LM

Place: Mumbai (Abhay Madhukar Pimparkar)
Date: 29.44. 202 ¢ Deponent
2. Director, Environment & CC and

Member Secretary, MCZMA

8 o\ OERTY
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VERIFICATION

I, Abhay Madhukar Pimparkar, Age about 49 years, Director,
Environment and Member Secretary of the Maharashtra Coasfal
Zone Management Authority, having my office address at 15" Floor,
New Administrative Building, Mantralaya Mumbai- 400 032 do
hereby verify and declare that statements made in the aforesaid Paras
are true and correct to the best of my knowledge and information
and I believe the same to be true and that nothing material has been

concealed therefrom.

Verified at Mumbai on this 2.9 day of April, 2025.
%

e
: ucs
(Abhay Madhukar Pimparkar)
Deponent

Director, Environment & CC and
MS, MCZMA

[ BEF.QRE ME-

Identified by
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((Vighod Vishues M“‘“"’) yotary, Govt. Of %f:céz‘;-jlt
Under Secretary, Env & CC Dept | iy ' Maharashtra
JS0Ew  [RECISTER NOTARY |
VAR 9. No...62........
;. ”/""‘i" ‘i, % P\ 5 ‘\ #\ HA
; 2 . Zféo ..... i{ (N?r?f:& N 15623 Migs
l E;: APR 7t NGTAR on 2080V 29 ) e

ID / Aadhar / PAN / DL?&‘? ?602/‘795
460 .

Seen Org. / POA Board Resol



526 Anne xure- 1

MEETING WITH OFFICE OF COMMISSIONER FISHERIES

SUB: Superimposition of Fisheries Related information on CRZ map in 1:4000 scale,
under CRZ Notification, 2019,

A joint meeting was conducted on 13" February, 2025 at 11.30 am by the Office of
Environment &CC Department with National Centre for Sustainable Coastal Management
(NCSCM), Chennai and Assistant Commissioner, office of Commissioner Fisheries. Adv
Aniruddha Kulkani, MCZMA advocate was also present for the said meeting.

2. Earlier, as per provisions of CRZ Notification, 2019, the State Government entrusted
the work of preparation of CZMP. 2019 by updating / revising approved CZMP, 2011 to
National Centre for Sustainable Coastal Management (NCSCM), Chennai in the year 2019.
NCSCM prepared draft CZMP, 2019 of 7 districts of Maharashtra (Mumbai City, Mumbai
Suburban, Raigad, Ratnagiri, Thane and Sindhdurg), The CZMP constitutes the High Tide Line
(HTL) and Low Tide Line(LTL), Ecologically sensitive areas - CRZ IA (Mangroves & its 50
m buffer area & other ecologically sensitive areas), CRZ II, CRZ III, CRZ IV area. The said
CZMPs are passed through the process of District wise Public hearing/ Consultation. After due
approval from the National Coastal Zone Monitoring Committee New Delhi, the Ministry of
Environment, Forest and Climate Change, New Delhi approved the CZMPs in 1:25000 scale
for Greater Mumbai (on September, 2021) and other 5 districts like Thane, Palghar, Raigad,
Ratnagiri. Sindhdurg (on October, 2023). Thus, after following due process as stipulated in the
CRZ Notification, 2019, the CZMPs in 1:25000 scale have been approved for all 7 coastal
districts of Maharashtra by the MoEF&CC, new Delhi.

3. Now, based on CZMP, 2019 approved by Central Govt, the work of preparation of CRZ
map in 1:4000 scale by the NCSCM. Chennai (Central Govt authorized agency) is in progress,
in accordance with as per Annexure I'V of the CRZ Notification, 2019.

4, The NCSCM has sought certain information like list fishing villages, fish landing
centres/ harbours, fishing zone, fish breeding areas and fishing facilities like ice plants, fish
draying platform. The Env&CC Department had sought the said information from the office
of Commissioner Fisheries. Accordingly, vide letter dated 6.11.2024 certain information was
provided. However, a certain clarification / clarity was required in the matter along with
additional information

B Assistant Commissioner, office of Commissioner of Fisheries during the meeting
informed the followings:

a) List of 526 fishing villages as reported in the “Maine Fisheries Census, 2016” by
CMFIR (as provided by fishers office) can be considered for indication on CRZ map
in 1:4000 scale by NCSCM. //":‘:‘:\
b) List of fishing landing centres/ harbours as provided along with latitude &}dngmiﬂ\g' iy 7
has been provided, which can be considered by NCSCM. =y X
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¢) The territorial waters of the State is a fishing Zone, except certain areas, like are BPCL,
TAPS are notified as No fishing zone, by Government of Maharashtra.

d) With retrospect to fish breeding areas, the office of Commissioner fisheries has sought
a report from CMFRI, which is awaited.

e) Information pertaining to fishing facilities like ice plants, fish dyring platform etc will
be provided by 17" February, 2025 to Env&CC Dept.

6. The Director, Env&CC requested Assistant Commissioner to provide above said
clarification / additional information by 17" February, 2025, so that will be provided to
NCSCM for superimposition of the same on CRZ map in 1:4000 scale. It was discussed that
Hon’ble NGT, Pune in OA 175/2024 (Paramparik Machimmar Bachav Samiti Kruti Samiti Vs/
MCZMA & ors) is also seeking the above said fisheries related information. Hence, it was
kindly requested that office of Commissioner, Fisheries need to provide the above said
information & clarification to Env&CC Dept as stated above. Assistant Commissioner,
Fisheries during the meeting assured to provide above said information immediately by 17%

February, 2025.
Byt S5z
Sk

(Abhay Pimparkar)
Director, Env&CC, GoM
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: . DEPARTMENT OF FISHERIES )
W éﬂ{ﬁ m COMMISSIONER OF FISHERIES, MAHARASHTRA STATE, MUMBAL
Mittal Tower, C-Wiag, 24, Second floor, Nariman Point, Yidhanbhavan Near, Mum bai-§0021

Email “commfishmahaa gmail.com Website - hitp:/fisheries.maharashtra.gov.in
Letter No. Fish/M/053101/1921 /2023-24 Date: 06/11/2024
To

?

Director, Environment & CC Dept,

GoM & Member Secretary, MCZMA

15 th Floor, New Administrative Building,
Mantralaya Mumbai — 400 032

Sub: - Meeting regarding Preparation of CRZ maps in 1:4000 scale through
NCSCM Chennai under CRZ Notification, 2019.

Ref: - 1. Your office letter no. NCSCM 2023/CR9/TC 4, Date 05/11/2024.
2. Meeting dated 06/11/2024.

As per discussion in meeting dated 06/11/2024 the following information is enclosed
here with for your kind pursual. '
1. list of 526 Fishing Villages of Maharashtra State along with demographic survey carried
out by ICAR-Central Marine research Institute. (As per Marine Fisheries Census 2016)
2. The list of notified fish landing centres / Fishing harbours.
3. No fishing zones notified by Government of Maharashtra/India Viz., BARC, TAPS.

o

(Pankajitimar) 1as.
Commissioner of Fisheries,
Maharashtra State
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WERTE VIR YTTAQ STETH I 9R-d, 9UaT ¢3, 20%8/HWE R I 230

AGRICULTURE, ANIMAL HUSBANDRY, DAIRY DEVELOPMENT AND
. FISHERIES DEPARTMENT )
adam Cama Marg, Hutatma Rajguru Chowk, Mantralaya Annexe, Mumbai 400 032,
dated the 12th September 2014.
- Order
AHARASHTRA MARINE F1sHING REGULATION Act, 1981. .
No. MATSYAVI. 1114/C . : ; ferred by the
B R AVIL 1114/C.R. 144/ADF-14.—In exercise of the powers conierr y
:}lllbgectlon (1) of section 4 of the Maharashtra Fishing Regulation Act, 1981 (Mah. LIV L, f 1981),
é ?d overnment of Maharashtra, having regard to the matters referred to in sub-section (.2) of the
aid section 4 and, after consultation with the Advisory Committee constituted under section 3 of

g‘e “;aid Act, hereby declare that the area of the five hundred meters sea along the coastline of the
uclear Power Plant (BARC), Tarapur, District Thane shall be the “ No Fishing Zone ",

By order and in the name of the Governor of Maharashtra,

S. M. SATHE,
Deputy Secretary to Government.

- " Srsgant 5 A v v - . . & . e ————
ON BEHALF OF GOVERNMENT PRINTING, STATIONERY ARD PUBLICATION, FRINTED AND PUBLISHED BY SURI PAKSHURAM JAGANNATH cosav =
& . SVNIN AT 5 S', '[. pR]NTP[)

AT GOVERNMENT CENTRAL PRESS, 214, NETAJ SUBHASIT R JAD, CHARNTROAD, MUMBAL 400 004 AND PUBLISHIED AT DIRECTORATE OF GOVERNA (e
STATIONERY AND PUBLICATION, 21-A, NETAJL SUBHUASH HOAD, CHARN] ROAD, MUMBAL 400 004, EDITOR : SHIE PARSHURAM JAGANNATH Gog \.\I'MFRINNNG'
5 ALY OSAVT,
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Gl W i . . B a5 |y -
NN youa o, s | Qe 30adf W | AR

|  AGRICULTURE, ANIMAL HUSBANDRY,

Mantralaya Annexe, Mumbai 400 082, dnted the 93rd May 2

Order
MasARASHTRA MARING FisninGg Regurarion Acr, 1981 .

No. MATSYAVI. 1002/(105)/ADI-14—In exercise of- the POwers
conferred by sub-section (1) of Section 4 of the _I\(Iahaz'ashtra Marme
Fishing Regulation Act, 1981 (Malj, LIV of 1981); the Government of
Maharashtra, having regard to the matters. referrgd to in: clause (d) of
sub-section’ (2) of the said section, §; and after consultation with the
Advisory Committee constitited under section 3 of the said Act, hereby
directs that five hundred metersi'sé‘a front area of the Bhaba Atumic
Research Centre, Mumbai-is detlared as ™ No Fishing Zone .

By order and in the name ‘of the Covernor of Maharashtra,

. J. P. DANGE,

-Principal Secretary to Govermment.
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539 Ahnexure- 2

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 2202 9388 No. NCSCM 2023/CR9I/TC 4

E-mail : dirl.mey-mh@nic.in Ofhice of the -

Website: https://mczma.gov.in/ Maharashua Coastal Zone Management Authority,
Environment & Climate Change Department,

URGENT 15" Floor. New Administrative Building,

REMINDER Mantralaya. Mumbai- 400 032

Date: 12" Mlarch. 2025
To,
Commissioner of Fisheries,
Fisheries Department,
Mittal Tower, C Wing, C-24, 2" Iloor,
Nariman Point, Mumbai 400 021

Subject: Preparation of CRZ maps in 1:4000 scale through NCSCM Chennai
under CRZ Notification. 2019

Ref: 1) Hon’ble National Green ‘Tribunal, Pune OA No. 175/2024
2) This ofTice letier dated 11.2.2025

3) Meeting held on 13.02.2025 and email dated 14.2.2025
4) Your letter dated 27.02.2025
5) This ofTice letier dated 05.03.2025

Sir,

This 1s with reference to meeting held on 13.02.2025 with Central Govt Authorized
agency, National Centre for Sustainable Coastal Management (NCSCM), Chennai wherein
the matter was discussion regarding fisheries information which is required for preparation of
CRZ maps in 1:4000 scale through NCSCM Chennai under CRZ Notification, 2019.

2 During the said meeting, Assistant Commissioner, office of Commissioner of
Fisheries informed the followings:

f) List of 526 fishing villages as reported in the "Maine Fisheries Census, 2016" by
CMFIR (as provided by fishers office) can be considered for indication on CRZ map
in 1:4000 scale by NCSCM.

g) List of fishing landing centres/ harbours as provided along with latitude & longitude
has been provided, which can be considered by NCSCM.

h) The territorial waters of the State is a [ishing Zone, except certain areas, like are
BPCL, TAPS are notified as No [ishing vzonc. by Government of Maharashtra.

i) With retrospect to c. the office of Commissioner [isheries has sought a report from
CMIFRI, which 1s awaited.

j) Information pertaining to fishing facilitics like ice plants, fish dyring platform ete will
be provided by [ 7th I'ebruary, 2025 1o Env&CC Dept.

Accordingly, at the end of the meeting. above said information was sought from
office of Commissioner, Fisheries.

3. Presently, this office is in receipt ol your lctter dated 27.02,2025 about the
information pertaining to Aquaculture farms in Raigad. Ratnagiri & Sindhdurg Districts.

4, However, this oflice is still to reecive the following information as sought during
above said meeting:

Sr No. | Information required

1 Confirmation /clarification regarding the lishing zone in the coastal area of
Maharashtra B i
2 FFish Breeding arcas

(U8}

| Fishing facilities like ice plants, fish dyring platform
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5. This is to inform you that, Hon'ble National Green Tribunal, Pune in OA No.
175/2024 (Paramparik Macchimar Bachao Kruti Samiti Vs MCZMA & Ors) is also seeking
the above said fisheries related information. In this mattet, office of Commissioner Fisheries
is also respondent party in the matter.

6. Therefore, it is once again requested Lo provide above mentioned information for the

preparation of CRZ maps in 1:4000 scale under CRZ Notification, 2019 at the earliest. The
above said information is required to be submitted to Hon:ble NGT in time bound manner,

hence, kindly treat this matter as URGENT MATTER.
ours,
(Abhay Pimpafiar)

Director, Environment & MS, MCZMA

Copy for information to:
1. PS (Environment) & Chairperson, (MCZMA), Environment & CC Department,
Room No. 217 (Annex), Mantralaya. Mumbai -32.
2. Select File-TC 4
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; Outno FISHM053101 1921 2024 Date :-j2-:03,2023

[o,

Hon’ble Director.

Environment & MS.

MCZMA.

15" Floor, New Administrative Building.
Mantralaya. Mumbai-400032.

Sub.: « Preparation of CRZ maps in 1:4000 scale through NCSCM =
Chennai under CRZ Notification, 2019
Ref.: - Your office letter no. NCSCM 2023/CR 9/TC 4. Date-12/03/2025

Respected Sir,

With respect to the above-cited subject. this office received vour office letter dated
12/05/2025. the information sought by yvour office is as follows: -

1. Confirmation/Clarification regarding the Fishing zone in the coastal area of
Maharashtra: -
Zonation of the coastal area of Maharashtra State:
Territorial waters: -The limit of the territorial waters is the line every point of which is at a
distance of twelve nautical miles from the nearest point of the appropriate baseline.
Exclusive economic zone: - (1) The exclusive economic zone of India (hereinafier referred to

as the exclusive economic zone) is an area beyond and adjacent to the territorial waters. and the
limit of such zone is two hundred nautical miles from the baseline referred to in sub-section (2)
of section 3 of the Territorial Waters, Continental shelf, Exclusive Economic Zone and other
Maritime Zones Act. 1976.

The Territorial Waters. Continental Shelf, Exclusive Economic Zone and other Maritime Zones

Act. 1976 is attached herewith for your reference.

2. Fish Breeding areas: -
This office has requested for the above information of Fish Breeding areas from the [CAR-
Central Marine Fisheries Research Institute, Kochi. The letter is attached herewith for your

reference.

3. Fishing facilities like ice plants: -
the detatls regarding the Fishing facilities like ice plants have been received from all the

coastal district offices of Maharashtra and they are attached herewith this letter.
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Che details regarding the same are attached in the Google spreadsheet link attached herewith

this letter in the email)

[hanks & Regards.
Yours,

/
UY&(({E V
(Mahesh Deore)

Joint Commissioner of Fisheries (Marine).
Maharashtra State, Mumbai.
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HITTORIAL WATERS, CONTINENTAL SHELF. EXCLUSIVE ECONOMIC ZON!
AND OTHER MARITIME ZONES ACT. 1976

ARRANGEMENT OF SECTIONS

SECTIONS

Short title and commencement

Definuon.

Sovereignty over, and limits of, erritorial waters,
Use of territorial waters by foreign ships.
Contiguous zone ol India

Continental shelf

Exclusive ccononmuie zone

Historic waters. ,
Maritnme boundaries between fndia and States having coasts opposite or adjacent to those ol
India

10, Publication of charts.

L1 Offences.

12, Offences by companies.

13. Place o inal

14. Previous sanction ot the Central Government for proscecution.

S B Ot

bl

15, Powoer to make rules.
16. Removal of difticulues.
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L TERRITORIAL WATERS, CONTINENTAL SHELF, EXCLUSIVE ECONOMIC 20
AL AND OTHER MARITIME ZONES ACT. 1976

ACT NO. 80 OF 1976

e TN
L= Auguse, 1976

A Act to provide for certain matters relating to the territorial waters continental shelt excilsive

cconomic zone and other maritime zones ol Incha,

: : s LS ¥ RN o . > yie ol India as ol T
131 1t enacted by Parliament in the Twenty-seventh Year of the Republic ol India as follows:

I, Short title and commencement.—{ /) This Act may be called the Territortal Waters, Continenga!
s T s P . ~ 376
Shell, Exclusive Economic Zone and Other Maritime Zones Act, 1970.

. . . § 5 L M N it o g
{2y Sections 3 and 7 shall come into force on such date’ or on such different dates as the ¢ entral
Government may. by notification in the Official Gazette, appoint; and the remaiming provisions of this
Act shall come wito force at once,

2. Definition.~In this Act, “limit". in relation to the territorial waters, the continental shelf. the
exclusive economic zone or any other maritime zone of India, means the limit of such waters, shelf o
zone with reference to the mainland of India as well as the individual or composite group or groups of
islands constituting part of the territory of India.

3. Sovercignty over, and limits of, territorial waters.—{/) The sovereignty of India extends and
has always extended to the territorial waters of India (hereinalter reterred to as the territorial waters) and
to the seabed and subsoil underlying, and the air space over, such waters.

LAY The limit of the territorial waters is the line every point of which is at a distance of twelve nautcal
miles from the nearest point of the appropriate baseline,

(3) Notwithstanding anything contained in sub-section (2), the Central Government may, whenever it
considers necessary so to do having regard to International Law and State practice, alter, by notification
in the Official Gazette, the mit of the territorial waters.

(4) No notification shall be issued under sub-section (3) unless resolutions approving the issue of
such notification are passed by both Houses of Parliament.

4. Use of territorial waters by foreign ships.—(/) Without prejudice to the provisions of any other
law for the time being in force, all foreign ships (other than warships includine sub-mar :
underwater vehicles) shall enjoy the right of innocent passage through the territorial waters

mes and other

Explanation.—For the purposes of this section, passage is innocent so long as it is not prejudicial to
the peace. good order or security of India. '

(2) Forcign warships including submarines and other underwater vehicles may enter or pass through
the terrdtoral waters after giving prior notice w the Central Govermment: ' “
TP T i b 1 PR ey . ! .
Provided that submarines and other underwater vehicles shall avigate on the surtice and show thes
ag while passig through such walters. :

N
|

l) i liln,: Central (n.wu'nnm;nl may. b satislied that it s necessary so 1o do i the merests of the poacy
pood order ot v»‘«;L;uuly uvf Indiac or any part thereol, suspend, by noutication i the Official Gasote
Buether absolutely or subject 1o such CXCepti

cxses ot ol : el ns and qualifications as may be specitied in the notficacon
=607 i or any class ol foreign ships into sueh area of the territorial waters as may he spoctiiod

i ATy

S A dahary

Lovtde neteliontion N GOSN 6y |
{irpdl. et/ :

ated Tath Ry 1977 e Garette of hadn, Pxtraordinass.



SoContiguous zone of Indig.—

Notw ihstanding anvihing contained in sub-secuon (/. the Central Government nun

SUTiders necessary so to do hmsm regard w Iniernational Law and State practice. alier by noulic,
1e Official Gazente. the hmit of the contiguous zone

: 7y No notification shall be 1ssued under sub-section (2) unless resolutions approving the swie o
ch nontication are passed by both Houses of Parliament.

() The Central Government may exercise such powers and ke such measures in or m relation
CONnMguUs 20oNe as it may consider NECEssary with respaect 10—
{a) the sceunity of India. and
(b) immigration. sanitation. customs and other fiscal matters

(3) The Central Government may by notitfication 1 the Official Gazette—

(a) extend with such restrictions and modificatons as it thinks fit, any enactment, relating™

matier referred o in clause (a) or clause (A) of sub- section (), Tor the ume bewng m foree 1o Indm or
any part thereot. o the contiguous zone, and

(h) make such provisions as it may consider necessary in such notification for faciliating the
cnlorcement of such enactment,

and any enactment so extended shall have effect as if the contiguous zone 1s a part of the territory ol
India.

6. Continental shelf.—(/) The continental shelf of India (herematier referred 1o as the conunental
shelly comprises the seabed and subsoil of the submarine areas that extend beyond the it of 18
territorial waters throughout the natural prolongaton of 1ts land terntory to the outer cdge of the
continental margin or to a distance of two hundred nautical mules from the baseline referred 10 10 sub-
section (2) of section 3 where the outer edge of the continental margin does not extend up to that distanee.

(2 India has. and alwavs had. full and exclusive sovereign nights i respect ol its continental shelf

Without prejudice to the generality of the provisions of sub-section (2). the Unmion has in the
continental shelf,—
(a) sovercign rights for the purposes ol exploration, explottation, conservation and management
ol all resources:
and ]Ulls(ln,uml for the construction, maintenance or \)pudll(m ol artificial

installations and other structures and devices necessary for the
resources of the continental shelf or for the convenicnee of

(h) exclusive nights
islands. off-shore terminals, !
exploration and exploitation of the
shipping or for any other purposc:

arisdict ; WISE and control scientific research; and
( cclusive turisdic y guthorse. 1€ gul e @
(¢') exclusive jurisdiction 1
ive turisdict C areserve and protect the marine environment and to prevent and
T R A {0 Preserve ¢
(/) exclusive jurisdicuon
control marine polfution.
including a foreign Government) shall, exeept under, and o accordance with. the
N l & = - ‘ ’
() \u person (neluding nted by the C wival Cloverniment, expleve 09 comtietal sl

BT S . quthority gra : ) : .
ol licenee or a letier ofa {any search or excavation or conduct any rescarch within the
ol o« i

s resouTCces or LTy antan or operate any artificial skand. oft=<hore termimai

m ol constr ucl.
therey

corttimrenigl sheli or Ll{'ii []]klx 1 (Or 4Ny PHH]Q_\‘_ whatsoever

tllation or uther strudture or g deviee

vy potrfcdtion in the O cal Gazelie.—
(5 The o Al Groverninent may.
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dechue any arca ol the conunenial sh

CHEand s SUPCriacent wilers w be a desiunatog

CR1 e SUCH provisions as i may deem necessary with respect jo,——

(/1 the exploration, exploitation and protection of the resources of the continental shoelf il
such designated arca; or
{#1) the safety and protection of artificial islands. off-shore terminals. Istaliations

: and other
structures and devices in such designated arca; or

i) the protection of marine environment of such desienated area: or

(iv) eustoms and other fiscal matters in relation to such designated arca.

Explanation —A notification issued under this sub-section may provide for the regulation of entiry
into and passage through the designated arca of forcign ships by the establishment of fairw ays. scalancs.,

taffic separation schemes or any other mode of ensuring freedom of navigation which is not prejudicial
to the interests of India,

(6) The Central Government may. by notification i the Official Gazette,.—

(a) extend with such restrictions and modifications as it thinks fit, any enactment for the time
being in force in India or any part thereof to the continental shell or any part [including any !
designated area under sub-section (5)] thereof: and

(h) muake such provisions as it may consider necessary for facilitating the enforcement of such
cnactment,

and any enactment so extended shall have effect as xl the continental shell or the part [including, as the

case may be, any designated arca under sub-section (3)] thereof to which 1t has been extended is a part of
the territory of India.

{7y Without prejudice to the provisions of sub-section (2) and subject to any measures that may be
neeessary for protecting the mterests of India, the Central Government may not impede the taying or
maintenance of submarine cables or pipelines on the continental shell by foreign States:

Provided that the consent of the Central Government shall be o

weessary tor the delincation of the
course for the laying of such cables or pipclmcx

w7, Exclusive economic zone—{/) The exclusive economic zone of India (heremalier referred (o as
the exclusive economic zone) s an area bcyond and adjacent (o the territorial waters. and the limit of such
zone is two hundred nautical miles from the bascline referred to in sub-section (2) of section 3.

{2) Notwithstanding anything contained in sub-section (/). the Central Government may. whenever il
considers necessary so to do having regard to International Law and State practice. alier by nounfication
in the Official Gazette, the Limit of the exclusive cconomic zone.

(3) No notification shall be issued under sub-section (2) unless resolutions approving the issue of
such notfication are passed by both Houses of Parliament.

{4y In the exclusive cconomic zone, the Union hag,——
(er) sovereign rights for the purpose of exploration, exploitation. conservation :

the natural resources, both living and non- hving as well as for
and currents;

md management of
producing encergy from tides, wiads

{(hy exclusive nights and jurisdiction Tor the construction

: . NBHDtenanee or operation ol artificns
shandds, off-shore  termmals,

mstallanons and other structures and
=*Llﬂf:l':\!mr1 and cxplottation ol the resources ol the zone or fort
ST P os

N

devices necessary for e

he convenience of shipping or (o

SN jurisdiction o authorise, regulate and control scient e research:
.gnm Mra«;h\[mn W proserye and |

watect the manioe environment and to provent and
Lontrel HHR. podlutan md

7



Ptean | toreigl overnment) sidl, OCEpL under. and in acco
JHV dglegiment wiln (s P Government or of a hcence or a leter of authons 1

Gion ernment, explore or explolt any resources of the exclusive economic zone or carry out v
carch or excavation or conduct any research within the exclusive cconomic zone or drill therem &
CONNHUCL Malntain or operate any aruficial istand, off-shore terminal. installation or other strucite o
Gevice therein tor any purpose whatsoever

Deovided that nothing in this sub-section shall apply m relation to fishing by a citizen of lndia.

(m The Central Government may, by notification in the Official Gazette.—
() declare any area of the exclusive economic zone to be a designated area: and

(h) make such provisions as it may deem necessary with respect 10,—

(1) the exploration, exploitation and protection of the resources of such designuated arca: o

(i) other activities for the cconomic explontation and exploration of such designated arcasuch
as the production of energy from tdes, winds and currents: or

(117) the safety and protection of artificial islands, off-shore terminals, installations and other
structures and devices in such designated area: or

(/v) the protection of marine environment of such designated arca; or
(1) customs and other fiscal maters in relation to such designated area.

Fxplanation. - A noufication issued under this sub-section may provide for the regulation of entry
mto and passage through the designated area of foreign ships by the establishment of fairways, scalanes,
traffic separation schemes or any other mode of ensuring freedom of navigation which is not prejudicial
to the mterests of India,

(7 The Central Government may, by notification in the official Gazette.—

() cxtend, with such restrictions and modifications as w0 thinks i any enactment for the tinwe
being in foree in India or any part thereol to the exclusive cconomic zone or any part thereol: and

(h) make such provisions as it may consider necessary for facilitating the enforcement ol such
chactment,

and any enactment so extended shall have effect as if the exclusive economic zone or the part thereol o
which it has been extended is a part of the territory of India.

(8) The provisions of sub-section (71 of seetion 6 shall apply in relation to the laying or maintenance
ol submarine cables or pipelines on the seabed of the exelusive economic zone as they apply in relaton o
b 3 i B . s - ~ . "
the lavine or maintenance of submarine cables o pipelines on the scabed of the continental shelf,
i [ ) =4 < (4

(9 In the exclusive econonic zone and the air space over the zone, ships and atreraft of all States
shall, subjeet o the exercise by India of its rights within the zone, enjov freedom of navigaton and ove
all, subject W > EXCITIS ) g = e

Tight,

8 Historic waters.—(/) The Central Government may. by notification in the Official Gazeue,
. Historic waters. € : Fe o e |
: S i crers adiacent s land territory as are the historic waters ol Indhia
spectly the limits of such waters adjace
as always extended the lustoric waters of Indw and 1o
o T Lvrends. and has always extended. 10
{21 The sovercrunty of India extends.

i : i : air space over. such waters.
L weabed and subsoil underlying. and the arr spi

f g States having coasts apposite or adjacent (o those of
) o caen India and States having co
9. Maritime boundaries between

. } - . T entoe
Indi ) boundaries between Idia and any State whose coast 18 oppostte o1 adpaeent
NG — /) The marttime DO

. . = v dy o
f nechive rerritonial waters, conlguots zones, contmental shaives
ol fndin o reward to thar 1S ’

K



v determmed by

i cconone zones and other mantune zones shadl be g 5
il

g y 5 ! Nt 336 wrre SEfar yrygd o frcivt
rered o before or aller the commencement of this seeton) between Tndia and such Stte and pos

sudh agrecment between {ndia and any such Suate, and unless any other provistonit
srecd 10 between them, the maritime boundaries between India and such State shall not extend bevong

o |

the line every point of which is equidistant from the nearest point from which the breadth of the wen
waters of India and of such State are measured.

(1) Every agreement referred to in sub-section (/) shall. as soon as may be after it is entered mio. be
published iy the Official Gazette.

{3y The provisions of sub-section (/) shall have effect notwithstanding anything contained 1w am
other provision of this Act.

10. Publication of charts—The Central Government may cause the bascline referred to in sub-
seetion (2) of section 3, the limits of the territorial waters, the contiguous zone, the continental shelll the
exclusive economic zone and the historie waters of India and the maritime boundaries as settled by

agreements referred to i section 9 to be published i charts.

(1. Offences.—Whoever contravenes any provision of this Act or of any notification thercunder shall
(without prejudice to any other action which may be taken against such person under any other provision
of this or of any other enactment) be punishable with imprisonment which may extend to three years, or
with fine, or with both.

12. Offences by companies.—(/) Where an offence under this Act or the rules made thereunder has
been committed by a company, every person who at the time the offence was committed was in charge of,
and was responsible to the company for the conduct of the business of the company, as well as the
company shall be deemed to be guilty of the offence and shall be hable to be proceeded against and
punished accordingly.

Provided that nothing contained in this sub-section shall render any such person liable to any
punishment provided in this Act if he proves that the offence was committed without his knowledge or
that he exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contaied m sub-section (/) where an offence under this Act or the
rules made thereunder has been committed by a company and it 1s proved that the offence has been
committed with the consent or the connivance of, or is attributable to any neglect on the part of, any
director, manager, secretary or other officer of the company, such director, manager, sccretary or other
officer shall also be deemed to be guilty of that offence and shall be liable to be proceeded aéuinm and
punished accordingly.

Explanation —For the purposcs of this section,—

(«¢) “company” means any body corporate and includes a firm or other association of individuals:
and

(h) “director”, in relation to a firm, means a partner i the {irm,

13. Place of trial—Any person committing an offence under this Act or anv rules made thereunder
orunder any of the enactments extended under this Act or under the rules made ﬂtlwrcnndcr may be tried
[t the offence i any place in which he may be found or i such other place as the (’L'HN")II (iu'\.‘c;'umcm
may. by general or special order, published in the Official Gazeue, direet in llxi.; hehal 1 & “
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(3) Inmakimg any rule under this section, the Central Government may provide that @ contravention
thereat shall be punishable with mprisonment which may extend to three vears, or with fine which may
extend toany amount. or with both,

() Bvery rule made under dus Act and every notfication ssucd under sub-section (3} of section 6 or
stib-scetion (6) of section 7 shall be lard, as soon as may be afier it is made or issued, before cach Housc
ol Parliament while 1t1s i sesston for a wotal pertod of thirty days which may be comprised 1 one session
Or i lwo OF more successive sessions and it before the expiry of the session immediately tollowing the
session or the successive sessions aforesaid both Houses agree in making any modification in the rule or
the notification or both Houses agree that the rule or notification should not be issued. the rule or
notification shall. thereafter. have effect only in such modified form or be of no cl'fbcl. as the case may
be: so. however. that any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule or notthication.

i ) - et eultios.—( /) 11 any difficulty arises i giving effect o the provisions of this Act
16. Removal of difficultic: [ under this Act. the Central Government may. by order published in
ons not inconsistent with the provisions of this Act or, as the case

[ 1o it Lo be necessary or expedient tor removing the difficulty:

arof any of the epactments extended U
the Official Gazetie, make such provis!
may be, of such cnactment, as may apped

i e ade under this seetion—
Provided that no order shall be made und - | |
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(Dr. Sanjas Pandey)
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GOVERNMENT OF MAHARASHTRA ;

: N ﬂ DEPARTMENT OF FISHERIES 0021
5 f C24, 2" Floor, Minal Tower, Nariman Point, ('hu!‘“I‘E"‘w'‘ifil’*v:*:’“f""‘zw"~ I
(022822012, TelNo 22821239 Web:. hunp /fisherles.adfmaharashir __ E-mailcommiishmahs o Setiin d
| Outno. Fish M/0S3101/192 172024 ” Date 07N e

o~
_— }[‘: \‘ A !
lo. v
Hon ble Director, (= )
Central Marine Fisheries Research Institute 2]
Post Box No. 1603, Ernakulam North P.O.. \G f/
Kochi-682 018, email:dircctor.cmfri@icar.gov.in 4

Environment & Climate
12024,

Ref.:~ Maharashtra Coastal Zone Management Authority. -
Change Department letter no. NCSCM 2023/CR9/TC 4 dated 05/ L

Respected Sir.

The Ministry of Environment. Forest & Climate Change. New Delhi vide G.S.R. 37(E)
dated 18th January, 2019 published new CR7 Notification in supersession of earlier CRZ
Notification, 2011. As per the para 4 of the Annexure 1V of the CRZ Notification. 2019. local level
CZMPs are required to be prepared in 1:4000 scale based on approved CZMPs for the use of local
bodies and other agencies to facilitate implementation of the Coastal Zone Management Plans. The
State Government approved the engagement of NCSCM, Chennai (MoEF&CC, authorized agency)
for the work of preparation of CZMPs in 1:4000 scale.

For the said work. the NCSCM had sought information for the preparation of CRZ maps in
1:4000 scale under CRZ Notification, 2019. Sr. No. Data required by NCSCM. Chennai.

In this regard, a joint meeting was held with NCSCM on 06 November 2024 at 11.00 am at
Environment and Climate Change Department, Mumbai for deliberations and superimposition of
the fisheries information on CZMPs in 1:4000 scale. During the said meeting it was requested to
submit various data and it was directed that the data on “Fishing zones and Fish breeding areas™ of
the Maharashtra coast is available with the Central Marine Fisheries Research Instituie.

Hence, it is kindly regucszed to providgthc data on Fishin;% zones and Fish breeding areas
of the Maharashtra coast available on record with the Central Marine Fisheries Research Institute.

to this ofTice as soon as possiblc.
K A
9/

(Ajinkya Patil) '
Asst. Commissioner of Fisherics {(Maring)
Maharashira State, Mumba;. ‘

Copy 10: - For Information

[o. Scientist-in-Charge

Mumbai Regional Station of CMERI] C/o Central Instinuie of Fisheries Education (O14 ¢
Fisheries University Road. Seven Bungalows, Versova, Mumbai - 400 061, M:\h;}rzlﬂ\Er;f B
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Maharashtra State MCZMA maps 2019 (Fisheries related activities) ‘

Component name (if applicable)
1. Jetty (Name if any)
2. Harbour (Name if any)
Sr. District Taluka Re.venue 3. Fish landing Cen.tre (Name if any) [ atitiide Longitude i
No. Village |4.1Ice Plant (Name if any) ;
5. Fish Drying Platforms !
6. Other Facilities Auction hall, Toilets, Net mending shed, g
etc. : - i e .
1 |Raigad Uran Uran Ulwa Moha 18°59' 18" N 73°01'47"E i .
Jetty 18.988649 N 73.029729 E 1
Fish Landing Centre 18.988649 N 73.029729 E R
Fish Drying Platforms 18.988649 N 73.029729 E 1
2 |Raigad Uran Uran Morave 18°59' 09" N 73°01'10"E L -
Jetty 18.986056 N 73.019746 E i o
Fish Landing Centre 18.986056 N 73.019746 E . E
Fish Drying Platforms 18.986056 N 73.019746 E i -
3 [Raigad Uran Uran Hanuman Koliwada 18°53'41"N 72°56'4"E | -
Jetty 18.895032 N 72.934399 E - .
Fish Landing Centre 18.895032 N 72.934399 E |
Fish Drying Platfcrms 18.895032 N 72.934399 E -
4 |Raigad Uran Uran Mora 18°54'52" N 72° 55'40" E I
5 |Raigad Uran Uran Navapada 18°50'33" N 72°56'47" E -
6 |Raigad Uran Uran Karanja 18° 50'47" N 72° 56'59"E -
7 |Raigad Uran Uran Dighode 18° 54' 23" N 73°02'20"E L
Jetty 18.906635 N 73.039175 E -
Fish Landing Centre 18.906635 N 73.039175 E o
Fish Drying Platforms 18.906635 N 73.039175 E | |
8 |Raigad Uran Uran Aware 18°49' 01" N 73°00'20"E |
Jetty 18.829241 N 72.987833 E f B
Fish Landing Centre 18.829241 N 72.987833 E - o]
Fish Drying Platforms 18.829241 N 72.987833 E - -
9 [Raigad Uran Uran Kelwane 18°49'36" N 73°03'03"E ]
Jetty 18.826242 N 73.053597 E -
Fish Landing Centre 18.826242 N 73.053597 E o
Fish Drying Platforms 18.826242 N 73.053597 E o
10 |Raigad Uran Uran Varedi 18°46' 22" N 73°03'57"E o
11 |Raigad Alibag Alibag Dharmtar o
1 jetty ghodabandar 18° 42' 15.2994" 72° 51'34.884" =5
2.jetty tamasibandar 18° 46' 32.3178" 73° 0' 3.0486" i " &p]
3.fish drying platforms ghodabandar’ 18° 46' 16.C906" 72° 59' 58.7466" y N
3.fish drying platforms tamasibandar 18° 46' 18.9906" 72° 59' 58.7466" &,
12 |Raigad Alibag Alibag Rewas gadina N il
1.Jetty rewas 18° 47' 29.799" 72° 55' 54.1488" ]
2 jetty bodani 18° 48' 1.0188" 72°54'19.911" N
3. Fish Drying Platforms 18° 47' 30.8826" 72° 55' 50.6094"
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13 [Raigad Alibag Alibag Sasawane R
1.mandawa jetty 18° 47' 55.2042" 72° 54'22.7838" N
2.shed 18° 47'3.519" 72° 51'54.8784" T

14 |Raigad Alibag Alibag Navgaon -
1.Jetty 18°42'7.632" 72° 51' 28.944" B
2.. Fish Drying Platforms 18° 42' 14.9034" 72° 51' 34.5234" o )
3.shed 1 18° 42' 6.984" 72° 51' 30.2034" -
4.shed 2 18° 42'7.3794" 72° 51'29.4834" L
5.shed3 18° 42' 8.0634" 72° 51'29.088" N
6.shed4 18° 42' 8.0994" 72° 51'30.744" e
7.shed.5 18° 42' 8.7834" 72° 51'30.852" -
8.shed 6 18° 42' 15.2994" 72° 51' 34.884" - o

15 |Raigad Alibag Alibag Thal l o
1.Jetty 18° 42' 4.2984N 72° 51'8.9712" E ﬂ S
2.. Fish Drying Platforms 18° 42' 1.6662" 72° 51'27.216" R
3.. Fish Drying Platforms 18° 42' 2.1456" 72° 51'27.291" |
4.shed 18° 42' 0.867" 72° 51'26.9886"

16 |Raigad Alibag Alibag Varsoli Chalmala i .
1.Jetty 18° 40' 8.8104" 72° 51' 56.5878" 1 =l
2.Jetty 18°40'7.194" 72° 51' 54.6588" el
3.Fish Auction Centre 18° 40' 8.7744" 72° 51' 56.5596"
4.shed 18° 40' 5.6598" 72° 52'0.0186"
5.Fish Drying Platforms 18° 40' 6.0096" 72° 51' 53.154" -
6.Fish Drying Platforms 18° 40' 5.4768" 72° 51' 52.905" o
7,Jetty chalmala 18° 40' 11.3844" 72° 51' 54.543" -
8.auction centre 18° 40' 13.209" 72° 51' 55.6806" - ]
9.shed 18° 40' 12.6006" 72° 51'54.6372" ]

17 |Raigad Alibag Alibag Alibag 18°38' 19" N 72°52' 19"E i

18 |Raigad Alibag Alibag Sakhar Akshi o
1.Jetty 18° 38' 16.2918" 72° 53' 0.5994" h
2.Jetty 18° 38' 19.1724" 72° 53' 7.8072" ]
3.Fish Drying Platforms 18° 38' 2.4462" 72° 53'21.48" |
4.shed 18° 38' 16.0182" 72° 53'2.6232" ]

19 |Raigad Alibag Alibag theronda ]
1.jetty doryachio vadi 18° 34' 34.3632" 72° 54' 54.9498" |
2.jetty khanderav pada 18° 34' 50.8476" 72° 54'58.014" ]
3.fish lannding platforms khanderao pada 18° 34' 53.5038" 72° 54' 59.8212" ]
4 fish landing platroms bajar pada 18° 34' 15.5166" 72° 54' 52.977" -

20 |Raigad Alioag Alibag agarv 1
1.Jetty 18° 32' 44.6634" 72° 57'5.148" ]
2Fish Drying Platform 18° 33' 6.8754" 72° 57'5.1114" B
3.Fish Drying Platform 18° 33' 4.968" 72° 57' 4.86"
3.Fish Drying Platform 18° 33'6.768" 72° 57' 5.364" B |
4 Shed 18° 32' 50.172" 72° 57' 6.264"
5.Shed 18° 32' 50.568" 72° 57'6.264"
6.shed 18° 33'6.0228" 72° 57' 9.6942"

21 |Raigad Alibag Alibag Rewdanda e 15
1.Jetty 18° 32' 34.7094" 72° 55' 53.0178"

2.. Fish Drying Platforms

18° 32' 37.4928"

72° 55' 52.1034"

3.fish market

18° 32' 36.3624"

72° 55' 52.6794"
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22 |Raigad Murud Murud Nhawa 18°26'03"N 73°00'50"E -
Jetty 18°27'01.3"N 73°00'30.6"E - ]
Fish Landing Centre 18°26'03" N 73° 00' 50" E _ul
Fish Drying Platforms 18° 26' 03" N 73° 00' 50" E | -

23 |Raigad Shriwardhan |Shriwardhan |Khargaon 18°08'51" N 73°06' 06" E |
Fish Landing Center 18.147312° 73.103081° ]
Toilet 18.147388° 73.103121° 1

24 |Raigad Murud Murud Chorda 18°27'29"N 72°59'03"E 1
Fish Landing Centre 18°27'33.0"N 72°59'09.0"E I,f

25 |Raigad Murud Murud Salav 18°32' 19"N 72° 56' 06" E | -
Jetty 18°32'18.6"N 72° 56' 071.2"E e
Fish Landing Centre 18°32'18.6"N 72°56'07.2"E o

26 |Raigad Murud Murud Korlai 18°30'09" N 72°54' 29" E R
Fish Drying Platforms 18°31'50.1"N 72°54'32.1"E 0
Fish Landing Center 18°31'50.8" N 72°54'324"E | B

27 |Raigad Murud Murud Borli-Mandla 18°30' 14" N 72°54'38"E .
Jetty 18°30'18.8"N 72°54'40.7"E -
Fish Drying Platforms 18°30'18.8" N 72°54'40.7"E 1

28 |Raigad Murud Murud Nandgacn-Majgaon 18°22'25"N 72°55'34"E D
1.Jetty 18°22'25.9"N 72°55'32.2"E —_—
Fish Landing Centre 18°22'25.9"N 72°55'32.2"E ]
3.. Fish Drying Platforms 18°22'25.9" N 72° 55'32.2" E |

29 |Raigad Murud Murud Murud 18°19'1C"N 72°57'41"E |
Fish Landing Centre 18°19'13.1"N 72°57'38.3"E o
Toilet 18°19'13.1"N 72°57'38.3"E -

30 |Raigad Murud Murud Ekdara 18°19'01"N 72° 57" 40"E B
Jetty 18°19'08"9 N 72°57'36.4"E ]
Fish Landing Centre 18°19'08"9 N 72°57'36.4"E o |
Fish Drying Platforms 18°19'07"9 N 72°57'36.1"E S
Toilet 18°19'01"N 72°57'40"E -
Nandgaon-Majgaon 18°22'25.9"N 72°55'32.2"E i
Jetty 18°22'22.4" N 72°55'34.8"E S
Fish Landing Centre 18°22'22.4"N 72°55'34.8"E ]
Fish Drying Platforms 18°22'25.9"N 72°55'32.2"E ]

31 [Raigad Murud Murud Rajpuri 18° 18' 04" N _ 72°58'25"E ]
Jetty 18°18'03.5" N 72°58'30.2"E
Fish Landing Centre 18° 18'03.6" N 72°58'30.3"E o
Fish Drying Platforms 18° 18' 03.5" N 72°68'302'E | |
Toilet 18°18'03.5" N 72°58'30.2"E ‘ |
Nandgaon-Majgacn 18°18'03.6" N 72°58'30.3"E

32 |Raigad Murud Murud Agardanda 18° 16'25" N 72°59'38"E -
Jetty 18° 16'26.0" N 72°59'39.7"E GO
Fish Landing Centre 18°16'24.1" N 72°59'36.1"E ———
Toilet 18°16'24.3"N 72°59'36.0"E h

33 |Raigad Murud Murud Khamda 18°15'58" N 73°02'34"E T, |
Fish Landing Centre 18° 15'54.2" N 73°02'21.7"E “<H
Fish Drying Platforms 18° 15' 54.4" N 73°02'21.9"E G

34 |Raigad Shriwardhan _|Shriwardhan _|Kharsai 18°09'37"N 73°03'57"E -
Fish Landing Center 18.160229° 73.065851°
Shed 18.160162° 73.065754°
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Toilet 18.160205° 73.065394° |
35 |Raigad Shriwardhan |Shriwardhan |Pabhare 18° 09' 35" N 73°05'62" E N
jetty 18.160435° 73.09701¢ | )
Fish Landing Center 18.160435° 73.09701° I
36 |Raigad Shriwardhan |Shriwardhan |Vashi Haveli 18° 13'40" N 73° 04' 50" E |
jetty 18.232387° 73.078172° |
Fish Landing Center 18.232387° 73.078172° 1
37 |Raigad Shriwardhan [Shriwardhan |Mehndadi 18°11'25"N 73°03'17"E I
jetty 18.185448° 73.053168°
Fish Landing Center 18.185448° 73.053168° L
38 |Raigad Shriwardhan |Shriwardhan |Sekhadi 18°07' 02" N 72° 58'39"E o )
jetty 18.107792° 72.980558° -
Fish Landing Center 18.107792° 72.980558° R
39 |Raigad Shriwardhan |Shriwardhan _ [Dighi 18°16'8" N 72°58' 15" E o o B
jetty 18.269009° 72.970935° -
Fish Landing Center 18.269009° 72.970935° -
Shed 18.269599° 73.970573°
Fish Drying Platforms 18.269073° 72.970855° o
40 |Raigad Shriwardhan |Shriwardhan [Kudgaon 18°14'39" N 72°58'21"E
Fish Landing Center 18.244136° 72.972096°
41 |Raigad Shriwardhan |Shriwardhan |Adgaon 18°13'10" N 12° 5712V E
Fish Landing Center 18.220002° 72.95319° ]
42 |Raigad Shriwardhan _|Shriwardhan |Bhardkhol Diveagar 18°08'23"N 72° 58' 54" E o
jetty 18.139338° 72.982076° -
Fish Landing Center 18.139338° 72.982076° S
43 |Raigad Shriwardhan | Shriwardhan [Jeewana 18°03' 04" N 72° 59'58"E o
jetty 18.0383228° 73.018015° |
Fish Landing Center 18.0383228° 73.018015° ]
44 |Raigad Shriwardhan |Shriwardhan [Mulagaon Danda 18°02' 13" N 73°01'7"E =
jetty 18.037056° 73.018662° -
Fish Landing Center 18.037056° 73.018662° o ]
Toilet 18.037059° 73.018662° ]
45 |Raigad Shriwardhan  |Shriwardhan [Bagmandla 17°59'30" N 73°03'29"E ]
jetty 17.991901° 73.054523° N
Fish Landing Center 17.991901° 73.054523°
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